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Joint Inspection Report 
 
 

Joint Inspection Report in the matter of Hon’ble NGT OA No. 128/2025 (CZ) 
(Abdul Rehman Banthiya Vs State of Madhya Pradesh & Ors.) in compliance 
of the Hon’ble NGT directions dated 17/09/2025 
 

Hon’ble NGT Central Zone Bench, Bhopal vide its Order dated 17.09.2025 in O.A. 

No. 128/2025 (CZ) Abdul Rehman Banthiya Vs State of Madhya Pradesh & Ors. directed 

as under : 

 

1. Issue raised in this application is the illegal and unregulated construction activities 
being carried out by Respondent No. 5 on the banks of the Abna River in District 
Khandwa, Madhya Pradesh damaging the ecological and hydrological asset of the 
region. 
 

2. The Abna River has historically served as a primary source of water for domestic 
use, irrigation, and for sustaining aquatic biodiversity and ecological balance in the 
city of Khandwa. In 1988, portions of Khasra Nos. 885 and 912/2 were diverted for 
residential purposes. Subsequently, a part of the diverted land was sold to 
Respondent No. 5, who obtained permission on 31.12.2020 from Respondent No. 4 
for the development of a new residential colony. While submitting the layout plan, 
Respondent No. 5 deliberately misrepresented the geographical situation of the land 
by depicting the adjoining boundary as “Other Land” instead of the Abna River, 
thereby concealing the ecological sensitivity of the site and misleading the thereby 
concealing the ecological sensitivity of the site and misleading the regulatory 
authority. In reality,  the colony is being developed directly on the riverside area of 
the Abna River, causing encroachment on the riverbank, obstruction of natural 
drainage, and disturbance of the riverine ecosystem. These construction activities 
are in blatant violation of environmental safeguards, buffer zone norms, and binding 
directions of the Hon’ble Tribunal, which strictly prohibit construction on 
floodplains and within eco- sensitive zones adjoining rivers. Despite repeated 
complaints and representations made by the Applicant, the statutory authorities 
have failed to take any effective action against Respondent No. 5. The inaction of the 
authorities amounts to abdication of their statutory duties and is contrary to the 
principles of sustainable development, precautionary principle. The ongoing 
activities pose an imminent risk of obstruction of natural river flow, especially 
during rainfall, leading to flooding, soil erosion, and irreparable ecological 
damage. Unless restrained, the illegal construction will permanently alter the 



2 
 

ecology of the Abna River, threaten aquatic biodiversity, and degrade the 
environmental health of the Khandwa region, thereby violating the fundamental 
right to life guaranteed under Article 21 of the Constitution of India. 

 
6.  We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:- 

i. One representative from District Collector, Khandwa, 

Madhya Pradesh. 

ii. One representative from State Pollution Control Board, M.P. 
 

7. The Committee is directed to visit the place and submit the factual and action taken 
report within six weeks. The State PCB will be the nodal agency for coordination and 
logistic support. 
 

In compliance of aforesaid directions of the Hon’ble NGT, following 
Officers have been nominated from the concerned departments to visit 
the site and submit factual and action taken report: 
 

1 One representative from the 
Madhya Pradesh Pollution 

Control Board 

Shri Ankit Baghel 

Assistant Engineer 

Regional Office, M.P.P.C.B, Indore 

2 Representative of Collector 
Khandwa 

Shri S.R. Sitole, 

Deputy Commissioner (Finance) 

Commissioner Officer 

Nagar Palika Nigam, 

Khandwa 
 

Following Officers have visited the site Gulmohar Colony Phase-II, located at Khasra No. 

885, Village Khandwa, Tarfe Kumbi,Tehsil & District Khandwa on dated 16/10/2025:- 

 

1. Shri Ankit Baghel, Assistant Engineer, Regional Office, MPPCB, Indore 

2. Shri. R.S. Upadhyaya, E.E. Nagar Palika Nigam Khandwa 

3. Shri Rakesh Lalit, Law Officer, Nagar Palika Nigam Khandwa 

 
Issues raised by the Petitioner in the Application: 

1. The territorial limits of City Khandwa, there exists a prominent river known as 
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the “Abna River”. The said river constitutes a primary hydrological feature of 

the region and functions as a critical ecological and environmental asset. The 

Abna River, being a natural formation, has historically served as an 

indispensable source of water for domestic use, agricultural irrigation, and for 

sustaining the ecological balance in and around the city of Khandwa. 

2. In the year 1988, land bearing Khasra No. 885 and 912/2 situated at Tehsil and 

District Khandwa, having a total area of 37.38 acres, was partially diverted for 

residential purpose Out of the said land permission for use of 15 acres was 

granted by Respondent No. 2 in favour of a Colonizer namely Jai Bharat Udyog 

for the development and construction of a residential colony under the name and 

style of “Gulmohar Colony” at Tehsil and District Khandwa. 

3. The aforesaid 15 acres of land permitted for the development of the said 

residential colony, 15% of the area constituted land reserved for slum 

clearance(xanh cLrh mUeqyu) Subsequently, vide Letter No. 2044/2008 dated 

03.09.2008 issued by the Respondent No.1, the said portion of land was released 

from such reservation and made available through the aforesaid order. 

4. That out of the remaining 15% portion, an extent of 3.00 acres (i.e. 1.20 

hectares) was sold by Jai Bharat Udyog to Respondent No. 5 dated on 

15/09/2009. The said property is situated at Village Khandwa, Khandwa towards 

Kunbi, Tehsil Khandwa, District East Nimar, within Patwari Halka No. 57 (new 

60), comprising part of Khasra Nos. 912/2 and 885. The said land stood diverted 

as per Diversion Sheet No. 33, being part of old Plot No. 03 and new Plot No. 

02, under Sarojini Naidu Ward No. 09, in the newly developed locality 

Gulmohar Colony, behind Sector-3 Khandwa. Out of the total area of 27.70 

acres, this parcel forms part of the 4.16 acres of land originally reserved for slum 

clearance in Sector-2 and Sector-3, of which the aforesaid 3.00 acres forms an 

integral part of Khasra No. 885. 

5. That on 31.12.2020, Respondent No. 5 was granted permission by Respondent 

No. 4 for the development of a residential colony named Gulmohar Phase-II 

over land bearing Khasra No. 885, admeasuring a total area of 1.215 hectares. 

6. That as per that as per the proposed layout plan submitted by Respondent No.5 

to Respondent No.4, it has been shown that the proposed Residential Colony 

will be adjoining to the portion of land described as “Other Land” in the said 

plan. 
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7. That the Respondent No.5 started construction and in actuality, the geographical 

situation of the site is altogether different, as the “Abna River” directly adjoins 

the land where the colony is presently developing. Thus, instead of “Other 

Land,” it is the natural river boundary of “Abna River” which is adjoining to the 

site. This fact demonstrates that the layout plan submitted by Respondent No.5 

does not depict the true and correct position of the land, and by misrepresenting 

the same, Respondent No.5 has attempted to conceal the presence of the Abna 

River adjoining the project site. 

8. That aggrieved by the illegal and arbitrary conduct of Respondent No. 5, the 

Applicant has filed written representations and complaints before the concerned 

Respondents, However, despite repeated approaches and communications, no 

effective, timely, or lawful action has been taken by the Respondents against 

Respondent No. 5. 

9. That presently, Respondent No. 5 is carrying out construction activities for the 

said colony on the riverside area adjoining the Abna River. Such unregulated 

and indiscriminate development is causing serious and irreparable damage to the 

ecology and natural flow of the Abna River. The construction activities involve 

alteration of the riverine ecosystem, obstruction of natural drainage, and 

encroachment upon the riverbank, thereby adversely affecting the ecological 

balance, aquatic biodiversity, and the environmental health of the region. 

10. That the Government Authorities are fully aware of the construction activities 

being conducted by the Respondent No.5. Despite having due knowledge of 

such violation and the consequent ecological degradation, the Respondents have 

failed to initiate any effective or coercive action against the Respondent No.5. 

The inaction of the Government authorities amounts to a serious abdication of 

statutory duty and is violative of the principles of environmental governance. 

Hence, the present Original Application is being filed on the following, amongst 

other, grounds. 

 
 

Observations: 
 

Following Observations has been submitted here with: 

1. The Joint Committee has inspected the site Gulmohar Colony Phase-II, Khasra 
No. 885, Village Khandwa, Tarfe Kumbi, Tehsil & District-Khandwa (M.P.) on 
dated 16.10.2025. Panchnama prepared at site is attached as Annexure-1. 
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2. The Joint Committee has observed that no construction activity is currently 

taking place at the above location site, as all permissions and construction 
activities have been temporarily suspended by the concerned departments. (i.e., 
Nagar Palika Nigam Khandwa & TNCP Khandwa). Google Map of the area and 
photographs of site are enclosed as Annexure-2 & 3. 

 
3. As per the reply submitted by Nagar Palika Nigam Khandwa vide their letter no. 

109, dated 30/10/2025, Copy of reply is attached as Annexure-4. It is stated 

that:- 
 

(i) The Town & Country Planning Khandwa granted the permission through 

vide letter no. 1359-1364/22&,y&vks@uxzkfu@2020 [k.Mok fnukad 

31@12@2020, 636 Khandwa Dated 29.12.2023 & 417, Dated 23.08.2024 to 

Gulmohar Colony, near the Abna River at Ward No. 5, Khandwa a 

residential area measuring 1,215 square meters (12,150 square feet) has 

been developed by M/s. Kaveri Ex Oil Pvt. Ltd. Copy of the letter is 

enclosed as Annexure-5,6,7. 
 

(ii) On the basis of the permission and map approved by Town & Country 

Planning Khandwa. Nagar Palika Nigam Khandwa has approved the 

permission for Colony Development Permission through vide letter no. 

49/48, Dated 07.05.2024 for construction of the above residential plot 

colony.  Copy of the permission is enclosed as Annexure-8. 
 

(iii) The colonizer was carrying out construction of the colony on the above 

land. Public complaint is pending regarding the construction of boundary 

wall near the river by the colonizer. For demarcation of the above land, 

Nagar Palika Nigam Khandwa had issued letter to Tehsildar Khandwa 

through vide letter no. Tk-dk-m-fo-@dkWyksuh@2025@85 [k.Mok Dated 

29/08/2025, the reply from Tehsildar has not been received. Copy of 

the letter is enclosed as Annexure-9.  News regarding the illegal 

construction of the above-mentioned colony has also been published in 

Newspaper & TL complaints are also pending in the collector office. A 

petition has also been filled against the above mentioned colony before 

the Hon’ble National Green Tribunal (NGT).   
 

(iv) On the basis of the above, Town and country planning, Khandwa issued 
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directions vide letter no. 426/22-,y-vks-@uxzkfu@2020@2025, fnukad 
30/09/2025 regarding temporarily suspended the development permit 

(TNCP letter Dated 31.12.2020) Therefore, Any activity related to 

construction, purchase, sale, or plotting on the said land will remain 

prohibited. Copy of the letter is enclosed as Annexure-10.  According to 

the order : - 

i. TNCP has been observed that the boundary of the land has been 
incorrectly represented by the applicant/landowner/authorized person. 
The layout plan indicates vacant land on the eastern side, whereas, as per 
the revenue records and actual site conditions, the Abna River exists in 
that direction. Consequently, in violation of Rule 50(b) of the Madhya 
Pradesh Land Development Rules, 2012, the mandatory 15.0-meter open 
land reserve from the highest flood level of the river has not been 
maintained, resulting in unauthorized use of the river buffer zone. 

 

ii. Further, it has been observed that the south-eastern portion of the said 
land, which was declared as reserved for future development, now exhibits 
construction activity adjacent to the river boundary. As per Rule 50(b) of 
the Madhya Pradesh Land Development Rules, 2012, it is mandatory to 
keep land up to 15.0 meters from the highest flood level of the river open 
and unused. Therefore, the construction activity carried out at the site is in 
violation of the approved layout plan and constitutes unauthorized 
development. 

 

iii. Furthermore, it has been established that while obtaining development 
permission, the colonizer concealed essential facts and misrepresented 
information before the Town and Country Planning Department. The 
colonizer had earlier extended the validity of the approved permission by 
one year in 2023; however, since no construction was initiated during that 
period, a fresh application was submitted under Section 29(1) of the 
Madhya Pradesh Town and Country Planning Act, 1973 on 15/04/2024 
through online case No. KDWLP08042408103. Upon review through the 
GIS system, the said case was rejected on 30/04/2024 due to non-
compliance with the required distance from the river. 

 

iv. In light of the above facts, proceedings are proposed to revoke the 
colonizer’s development permission under Section 30 of the Madhya 
Pradesh Town and Country Planning Act, 1973, read with Rule 25 of the 
Madhya Pradesh Land Development Rules, 2012. 
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(v) In continuation of the above, Nagar Palika Nigam Khandwa  has also 
issued directions vide  letter no. t-dk-m-fo@dkyksuh@2025@100 [k.Mok] 
fnukad 06/10/2025, for the Temporary suspension of the colony 
development permit no. 49/48, Dated 07.05.2024 until a final decision is 
taken upon the ongoing investigation. During this period, any construction, 
purchase, sale, plotting, etc. On the said land will be prohibited. Copy of 
the letter is enclosed as Annexure-11. 

 

4. Furthermore, Nagar Palika Nigam, Khandwa Office, vide letter t-dk-m-
fo@dkyksuh@2025@101 [k.Mok] fnukad 13/10/2025,  has directed to immediately 

discontinue all development works being carried out on the aforesaid land and to 
remove the wall constructed in violation of rules within the river catchment area 
at colonizer expense. Failing compliance, the Municipal Administration shall 
remove the said wall, and all expenses incurred thereon will be recovered from 
Colonizer. Copy of the letter is enclosed as Annexure-12. 

 

5. Petition No. WP/42023/2025, (M/s. Kaveri Ex Oil Private Limited  Vs  The  State of 
Madhya Pradesh and Others), has been filed by the colonizer before the Hon’ble High 
Court, Principal Bench, Jabalpur, against Letter No. t-dk-m-fo@dkyksuh@2025@101 

[k.Mok] fnukad 13/10/2025, issued by the Nagar Palika Nigam, Khandwa. Copy of 

the Hon'ble court order is enclosed as Annexure-13. The relevant portion of the 
interim order passed in the said petition on 30.10.2025, which is to be implemented, 
are as follows – 

"Considering the aforesaid and the threat pointed out by the petitioner's 
counsel, no coercive action in pursuance to the impugned notice be 
taken against the petitioner, till the next date of hearing." 

6. The letter from the Sub-Divisional Officer, (Revenue Department), Khandwa, vide 
their letter no. 4497, dated 10/11/2025 is hereby presented for your perusal and 
necessary consideration. Copy of reply is attached as Annexure-14. It is stated 
that:- 

      The land in question pertains to Khasra No. 885/1/2, measuring 1.20 hectares 
(approx. 130,680 sq. ft.), situated in Village Khandwa (Kunvi side). It is converted 
land as per revenue records, shown under Sheet No. 33, Plot No. 02, and is registered 
in the name of M/s Kaveri Ex Oil Pvt. Ltd., Khandwa, through its Director Shri 
Satyanarayan S/o Harikishan Maheshwari, resident of Ramganj, Khandwa.  
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According to the Patwari Khasra records: 

1. Khasra No. 885/1/1, area 8.387 hectares, is recorded in the name of M/s Jai 
Bharat Udyog, Partner Rajesh S/o Madanlal & others. 

2. Khasra No. 885/1/2, area 1.200 hectares, is recorded in the name of M/s Kaveri 
Ex Oil Pvt. Ltd., Director Satyanarayan S/o Harikishan Maheshwari. 

3. Khasra No. 885/2, area 0.405 hectares, is recorded in the name of M/s Jai 
Bharat Udyog, Partner Hastimal S/o Jethamal & others. 

As per the approved plan of TNCP, dated 27.07.1992, the land falls within 
the reserved slum area (4.16 acres) of Gulmohar Colony. Out of this, the 
present land (Khasra No. 885/1/2) corresponds to approximately 3.00 acres 
of the said slum area. It was purchased by M/s Kaveri Ex Oil Pvt. Ltd. 
through registered sale deed dated 15.09.2009. As per the boundaries 
mentioned in the registry: North – Gulmohar Colony Sector-3, South – 
Remaining part of Khasra No. 885, East – River (Government land), West – 
Government land. The construction was found within the boundaries of 
Khasra No. 885/1/2. As per the online revenue map, Khasra No. 885/2 
(owned by Jai Bharat Udyog) lies to the south of the land in question. The 
land is triangular in shape, bounded by the river on the east and Gulmohar 
Colony Sector-3 on the north. 

 
Action Taken Report : 
 

1. Deputy Director, Town and country planning, Khandwa issued directions vide letter 
no. 426/22-,y-vks-@uxzkfu@2020@2025, fnukad 30/09/2025 regarding temporarily 
suspending the above-mentioned permit and prohibited any construction, sale, 
purchase, plotting etc. On the said land. 
 

2. Following the TNCP’s directions, Nagar Palika Nigam Khandwa also suspended 
Colony Development Permission No. 49/48 (dated 07.05.2024) through its letter 
dated 06.10.2025 & 13.10.2025, until the final outcome of the investigation. 
 

Conclusion: 
 

1. In response to public complaints and environmental concerns, both the Town and  
Country Planning Department and Nagar Palika Nigam Khandwa have temporarily 
suspended all the activities related to the Gulmohar Colony project pending final 
investigation and  decisions. 

 
2. The Joint Committee has observed that no construction activity is currently taking 

place at the above location site, as all permissions and construction activities have 
been temporarily suspended by the concerned department. 
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3. In view of the interim order dated 30.10.2025 passed by the Hon’ble High Court, 

Principal Bench, Jabalpur, in W.P. No. 42023/2025 (M/s. Kaveri Ex Oil Private 
Limited vs. State of Madhya Pradesh and Others), no coercive action shall be taken 
against the petitioner in pursuance of the impugned notice of Nagar Palika Nigam 
Khandwa dated 13.10.2025, until further orders or the next date of hearing. 
Accordingly, compliance with the Hon’ble Court’s directions is being ensured. 

 
4. As per Revenue Department Khandwa records, the land in question, Khasra No. 

885/1/2, area 1.20 hectares (Sheet No. 33, Plot No. 02), is converted land situated in 
Village Khandwa (Kumbi side) and registered in the name of M/s Kaveri Ex Oil 
Pvt. Ltd., Director Satyanarayan S/o Harikishan Maheshwari. It forms part of 4.16 
acres of the reserved slum area of Gulmohar Colony as per the approved plan dated 
27.07.1992 and was purchased through a registered deed on 15.09.2009. The site 
construction lies within Khasra No. 885/1/2, which is triangular in shape, bounded 
by Gulmohar Colony Sector-3 to the north, a river to the east, government land to 
the west, and Khasra No. 885 to the south. 

 

 

Photographs taken during visit may be observed which are included in the report. 

 
Enclosures: As above. 

                                                                                     
Ankit Baghel 

Assistant Engineer, 
M.P. Pollution Control Board, Indore 

Shri S.R. Sitole, 
Deputy Commissioner (Finance) 

Commissioner Officer 
Nagar Nigam, Khandwa 
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Google Map of Gulmohar Colony 

 

 

Gulmohar Colony 
Phase –II  Khasra  
No. 885, Village 

Khandwa, Taarfe 
Kumbi, Tehsil & 

District Khandwa 

Annexure-2
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Photographs of Site Visit Annexure-3
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Service of JCR in OA No. 128/2025 (CZ) Abdul Rehman

Banthiya Vs State of Madhya Pradesh & Ors.
To : rehmanbantiya20@gmail.com, dmkhandwa dmkhandwa

<dmkhandwa@nic.in>, Deputy Director TCP Khandwa
<khandwa@mptownplan.gov.in>,
dscmtnl@rediffmail.com

Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,
harnengt <harnengt@gmail.com>

Email Legal Cell

Service of JCR in OA No. 128/2025 (CZ) Abdul Rehman Banthiya Vs State of Madhya
Pradesh & Ors.

Wed, Nov 12, 2025 12:54 PM
1 attachment

Madam/Sir 

Please find enclosed the Joint Committee Report filed by MPPCB in compliance
of order darted 17.09.2025 passed by the Hon'ble NGT (CZ) in OA 128/2025 
Abdul Rehman Banthiya Vs State of Madhya Pradesh & Ors. This mail be
considered as proof of service. 

Regards
Legal Section
MP PCB

JCR in OA No. 128-2025 (CZ) Abdul Rehman Banthiya Vs State of Madhya
Pradesh & Ors.pdf
20 MB 
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